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IN THE CENTRAL ADiINISTRATIVE TRIBUNAL

GUWAHATI BENGH

In the mrtter of

' C.P.No,18/98
0.A.No,40/56

Smt. Animg Kelita

aVEm

Sr,.5updt,of POs,

Guw-hati Divislon,Guwah-~ti,

‘AND-

In the mﬁtter1of,:

4 Cruses shown by the ~lleged
contemner 3hri B,S.5rdep, Sr.Supdt
of POs,Guwahpti Division,iieghdoot
Bhowon, Guwahat i-1(Assam) .
. : N
The nlleged contemner iu the above crse

- MOST RESPECTFULLY SHAWETH :-

1, Th:t your humble nlleged contemner is in
reccipt of a notice in comnection with C,P.No.18/98 in

0.4.50,40/96.

2. ' That your humble nlleged contemner received
. n notice from this Hon'ble Tribunal wherein he wss nsked to

CPPENY s sess e
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nppear on 22,6.98 at 10.30 AM with nll relevant records.

3, That your humble clleged contemner collected
all the documents in conuection with the O.A.No;40/96

- ~nd deputed 3hri H,Nath,Asstt.Supdt of POs;Guvahati .
Division. He arrived the Court in time ond contacted
our counsel znd sﬁbﬁittéd the records in the Tribunal

in tinme,

4, That your humble slleged ccntemaer thought
thgt the submission of records was very vitgl in
deéiding the case, so he deputed the Asstt.Supdt of.

Post Offices ¢ very responsible person next ?o him,

5. . That your humble nlleged contemner does not
posses gny bersonsl knowledge so far O.A.No,%O/QG is
concerned‘as‘much.as the written statement wss filed

and signed by his predecessor Shri I, Pengernungsung,IPs,

6. ' That your humble plleged contemmer could not

understand the meaning thet he must be present in person.

e ' That your humble nlleged contemner posseses
highest reégard towards judicinry snd there is no any

wilful negligence in mnot atterding the Court on 22.6.98.

8. ‘That your humble glleged contemner in his
34 years of serviée have never faced such kind of
situation. |

Contd...s..p-g.
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9. 'That yourshumble»alleged éontemner hunbly
submit that, ihépite of the ciréumstances explained

in paragraph © of this show cause, if this
Hon'ble Trlbun 1 is sat 1sfiedA+o hoid that he is
gullty of contempt of Court ‘he seeks for unquaullfled

——

nDOLOEY .

10, That this show couse is filed bonnfide

~and in the interest of justice.

It is, therefo:e,‘humbly prsyed

thst this Hon'ble Tribun~l wculd be.
-kihd enough £0 admit this éhow cause
~nd aofter hearing'to pPass cn order
for closure of the contempt

- proceedings.

AND for thxs act of kindness, your humble -11ered

contemner sh«ll ever pray.
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I,'Shri B.5.5adop, son of“lnte Rev.S.Ryabai,
~ged 53 years, pTesently working. as Sr.Superintendent
of Post Offices, Guwahatl Dn.,Guwnhati do ﬁereby
solemnly affirm and declare as follows :-

1.~ . That T am the nlleged contemner/peﬁitioner

in this cnge -nd as such I -~m well conversant with

the facts of the contempt case.

2, That the contents made in this Affidavit

Wand those mede in por-~grsphs -~ 1) 7__ 15}7%2%}3 4)8

i

of l,h;Ls.Sh.ow Cnuse pre true to my knowledge and those

_made Ln paragraphs ;M~h?—3}5 are true to ny

informaulon being derived from records which I believe

to Dbe true ~nd rests nre humble éubmiésibns before this

Hon'ble Tribunal.

. : S , o
AD T swear this ATfidevit on this b gay

of July, 1998 nt Guwrhati,

- 5T minys arew '
- & St,;"g)m‘fudem of Fost Gﬁim gra
) Q&r&_?‘w € \:P'!’ ?8" 001

naig D e p o n e nt

5 ﬂoia“ﬁ% Livishy Gunalasir761 008, (
- elep 0@%% £7% ol oleele ° 0
| CC“—H/{/ZL 5 u/C I

Ve K Ma /}o@\(oeaﬁ
g-F-o% '



